PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, AND CORRIGENDUM TO THE DETAILED
PUBLIC STATEMENT WITH RESPECT TO THE OPEN OFFER TO THE ELIGIBLE PUBLIC SHAREHOLDERS OF

JAGSONPAL PHARMACEUTICALS LIMITED

CIN: L74899DL1978PLC009181
Registered Office: T-210 J, Shahpur Jat, New Delhi - 110049; Tel. No: 011-2649 4519; Fax No: 011-26494708/26498341; Website: www.jagsonpal.com

OPEN OFFER FORACQUISITION OF UP TO 68,11,480 (SIXTY EIGHT LAKHS ELEVEN THOUSAND FOUR HUNDRED EIGHTY) FULLY PAID UP EQUITY SHARES OF FACE

VALUE OF INR 5 (RUPEE FIVE) EACH OF JAGSONPAL PHARMACEUTICALS LIMITED (“TARGET COMPANY”), REPRESENTING 26% OF THE EXPANDED VOTING

SHARE CAPITAL OF THE TARGET COMPANY, FROM THE ELIGIBLE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY BY INFINITY HOLDINGS (“ACQUIRER”)

ALONG WITH INFINITY HOLDINGS SIDECAR I (“PAC 1”) AND INFINITY CONSUMER HOLDINGS (“PAC 2”, TOGETHER WITH PAC 1, “PACS”) ACTING IN THEIR

CAPACITY AS PERSONSACTING IN CONCERT WITH THE ACQUIRER (“OFFER” / “OPEN OFFER”)

This pre-offer opening Public Announcement and Corrigendum to the Detailed Public Statement (“Advertisement’) is being issued by Centrum Capital Limited (‘Manager to the

Offer”), on behalf of the Acquirer and PAC’s, pursuant to Regulation 18 (7) of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers)

Regulations, 2011 as amended (the "SEBI (SAST) Regulations") and pursuant to SEBI Letter no. SEBI/HO/CFD/DCR2/P/OW/2022/21581/1 dated May 20, 2022 (“Observation

Letter”).

This Advertisement should be read in continuation of, and in conjunction with the:

(a) publicannouncementdated February 21,2022 (‘Public Announcement” or “PA”);

(b) the detailed public statement dated February 25,2022 which was duly published on February 28, 2022 in Business Standard (English, all editions), Business Standard (Hindi, all
editions), and Navshakti (Marathi, Mumbai edition) ("Detailed Public Statement” or “DPS"); and

(c) letter of offer dated May 24, 2022 along with Form of Acceptance (“Letter of Offer” or "LOF”) dispatched to the public shareholders on May 31, 2022.

This Advertisement s being published in all such newspapers in which the DPS was published.

For the purpose of this Advertisement, the following terms have the meanings assigned to them below:

“Equity Shares” means fully paid up equity shares of face value of INR 5 (Rupees five) each of the Target Company;

“Eligible Public Shareholders’/ “Public Shareholders” means all the equity shareholders of the Target Company, excluding: (i) the shareholders forming a part of the promoter/

promoter group of the Target Company; (ii) parties to the share purchase agreement dated February 21, 2022 (“SPA”); (iii) the Acquirer and the PACs; and (iv) any persons acting in

concert or deemed to be acting in concert with the persons set outin (i) to (iii) above, or with any of them as at the time of the Offer;

“Expanded Voting Share Capital” means the total voting equity share capital of the Target Company on a fully diluted basis as of the 10th (tenth) working day from the closure of the

Tendering Period of the Open Offer;

“Seller” means Aresko Progressive Private Limited (acting in capacity as trustee of Aresko Progressive Trust and as the representative partner of J & P Investments Partnership);

“SPA” means the share purchase agreement, dated February 21, 2022, inter alia, entered into by the Acquirer, PACs and the Seller;

“Tendering Period” means the period commencing from Tuesday, June 7, 2022 and closing on Monday, June 20, 2022 (both days inclusive).

The capitalized terms used but not defined in this Advertisement shall have the same meanings assigned to themin the PA, the DPS and the LOF.

The Public Shareholders of the Target Company are requested to kindly note the following:
1. The Offer Price for acquiring equity shares under the Open Offer by the Acquirer and PACs is INR 235/- (Rupees Two Hundred and Thirty Five Only) per equity share and there
has been no revision in the open offer price.

Committee of Independent Directors (“IDC”) of the Target Company have recommended that the IDC is of the opinion that the Offer Price offered by the Acquirer and the PACs is

in accordance with the regulations prescribed under the SEBI (SAST) Regulations and is fair and reasonable. However, the shareholders of the Target Company should

independently evaluate the Offer and take an informed decision about tendering the Equity Shares held by them in the Offer. The recommendations of IDC were published on

June 3, 2022 in the same newspapers in which the DPS was published.

This Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations, 2011.

The LOF has been dispatched through registered post/ email to Eligible Equity Shareholders whose names appeared on the register of members on the identified date i.e. May

24, 2022. The identified date was relevant only for the purpose of determining the public shareholders to whom the LOF was to be sent. It is clarified that all the Public

Shareholders of the Target Company (registered or unregistered, except the Acquirer, PACs and Seller/promoter group shareholders of the Target Company) are eligible to

participate in this Offer at any time prior to the closure of this Offer.

Please note that soft copy of LOF along with Form of Acceptance cum Acknowledgement shall be available on SEBI's website (www.sebi.gov.in) and the same can be

downloaded for applying in the Offer. The soft copy of LOF along with Form of Acceptance cum Acknowledgement will also be available on website of Link Intime India Private

Limited (Registrar to the Offer). Further, in case of non-receipt/non availability of the form of acceptance, the Eligible Public Shareholders (registered or unregistered, except

the Acquirer, PACs and Seller/promoter group shareholders of the Target Company) can also make the application on plain paper along with the following details before the

closure of tendering period i.e. Monday, June 20, 2022. In the alternate, such shareholders may apply in the Form of Acceptance cum Acknowledgement n relation to this Open

Offer that is annexed to the LOF, which can be downloaded from SEBI or Registrar to the Offer’s website as mentioned above. The application is to be sent to the registered

office of Registrar to the Offer, during the business hours on or before the date of closure of the Tendering Period in accordance with the procedure as set out in the LOF,

together with:

(a) The DP name, DP ID, account number together with the photocopy or counterfoil of delivery instruction slip in ‘off-market’ mode duly acknowledged by the DP for
transferring the Equity Shares to the Escrow DematAccount.

(b) Eligible Public Shareholders having their beneficiary account with CDSL must use the “inter-depository delivery instruction slip’ for the purpose of crediting their Equity
Shares of the Target Company in favour of the Escrow Demat Account.

For the purpose of the Offer, Registrar to the Offer has opened a special escrow depository account in the name and style of “LIIPL JAGSONS PHARMA OPEN OFFER

ESCROW DEMAT ACCOUNT” (“Escrow Demat Account”) with Ventura Securities Limited. The depository participant identification number is IN303116 and the client

identification number is 14128249.

Eligible Public Shareholders are required to refer to the section titled “Procedure for Acceptance and Settlement of the Offer” at page 37 of the LOF in relation to inter alia the

procedure for tendering equity shares in the Open offer and are required to adhere to and follow the procedure outlined therein.

Instruction for Eligible Public Shareholders:

a) Incase of shares held in physical form: Eligible Public Shareholders holding Equity Shares in physical form and intend to will be required to submit to the Registrar to the
Offer, Form of Acceptance cum Acknowledgement duly completed and signed in accordance with the instructions contained therein along with the complete set of
documents for verification procedures to be carried outincluding (i) original share certificate (ii) valid share transfer forms duly filled and signed by the transferors (i.e., by all
registered shareholders in the same order and as per the specimen signatures registered with the Target Company) and duly witnessed at the appropriate place authorizing
the transfer in favour of the Acquirer; (iii) self-attested copy of the shareholder’s PAN card; and (iv) any other relevant documents such as power of attorney, corporate
authorization (including board resolutions/specimen signature), notarized copy of death certificate and succession certificate or probated will, if the original shareholder
has deceased, etc., as applicable.

Eligible Public Shareholders can send/deliver the Form of Acceptance cum Acknowledgement duly signed along with the relevant documents at the Registered office of
Registrar to the Offer, during the business hours on or before the date of closure of the Tendering Period in accordance with the procedure as set out in para no. 8.1.7 on
Page No. 38 of the LOF along with Form SH-4.

In case of dematerialized shares: Eligible Public Shareholders who desire to tender their Equity Shares in the dematerialized form under the Offer would have to ensure that
their Equity Shares are credited in the Escrow Demat Account, before the closure of the Tendering Period and as per the procedure specified in para no. 8.1.8 on Page 39 of
the LOF.

SEBI has issued comments on the Draft Letter of offer (‘DLOF”) vide its Observation Letter no SEBI/HO/CFD/DCR2/P/OW/2022/21581/1 dated May 20, 2022 and the same

have been suitably incorporated in the LOF.

Material Updates:

The comments specified by SEBIin the Observation Letter and certain changes (occurring after the date of DLOF) which may be material have been incorporated in the LOF.

Status of Statutory and other Approvals

As on the date, to the best of the knowledge and belief of the Acquirer and the PACs, there are no statutory or other approvals that are required to implement the Offer. If any

other statutory approvals are required or become applicable prior to completion of the Offer, the Offer would also be subject to the receipt of such statutory approvals. The

Acquirer and PACs will not proceed with the Offer in the event that such statutory approvals becoming applicable prior to completion of the Offer are refused in terms of

Regulation 23 of SEBI (SAST) Regulations, 2011. In the event of withdrawal, a public announcement will be made within two working days of such withdrawal, in the same

newspapers in which this DPS has appeared. If any of the Eligible Public Shareholders of the Target Company who are not persons resident in India (including NRIs, OCBs and

Flls) require any approvals (including from the RBI, the FIPB or any other regulatory body) in respect of the Equity Shares held by them, they will be required to submit such

approvals along with the other documents required to be tendered to accept this Offer. Further, the filings under FEMA and the regulations made thereunder will be required to

be made for equity shares tendered by the resident shareholders under the Open Offer.
10. Schedule of activities under the Offer is as follows:
Activity Schedule of Activities Schedule of Activities
(Day and Date) - Original (Day and Date) - Revised
Date of the Public Announcement Monday, February 21, 2022 Monday, February 21, 2022
Date of publication of the DPS in the newspapers Monday, February 28, 2022 Monday, February 28, 2022
Filing of the DLOF with SEBI Friday, March 4, 2022 Friday, March 4, 2022
Last date for public announcement of a competing offer Wednesday, March 23, 2022 Wednesday, March 23, 2022
Last date for receipt of SEBI observations on the DLOF (in the event SEBI has not sought Monday, March 28, 2022 Friday, May 20, 2022
clarifications and/or additional information from the Manager to the Offer)**
Identified Date* (as defined below) Wednesday, March 30, 2022 Tuesday, May 24, 2022
Last date by which the Letter of Offer is to be dispatched to Eligible Public Shareholders Wednesday, April 6, 2022 Tuesday, May 31, 2022
whose name appear in the register of members on the Identified Date
Last date by which the committee of the independent directors of the Target Company Monday, April 11, 2022 Friday, June 3, 2022
shall give its recommendation
Last date for the upward revision of the Offer Price / Offer Size Tuesday, April 12, 2022 Monday, June 6, 2022
Date of publication of this Offer Opening Public Announcement in the newspapers in which Tuesday, April 12, 2022 Monday, June 6, 2022
the DPS has been published
Date of commencement of the Tendering Period (Offer Opening Date) Wednesday, April 13, 2022 Tuesday, June 7, 2022
Date of expiry of the Tendering Period (Offer Closing Date) Thursday, April 28, 2022 Monday, June 20, 2022
Last date for communicating the rejection / acceptance, and completion of payment of Friday, May 13, 2022 Monday, July 4, 2022
consideration or refund of Equity Shares to the Public Shareholders of the Target Company
Last date for filing the report with SEBI Monday, May 23, 2022 Monday, July 11, 2022
Last date for publication of post-offer public announcement in the newspapers in which the Monday, May 23, 2022 Monday, July 11, 2022
DPS has been published
*The Identified Date is only for the purpose of determining the Eligible Public Equity Shareholders as on such date to whom the LOF has been emailed/ dispatched. It is clarified that
all the Public Equity Shareholders of the Target Company (registered or unregistered, except the Acquirer, PACs and seller/promoter group shareholders of the Target Company) are
eligible to participate in this Offer at any time prior to the closure of this Offer.
**Actual date of the receipt of SEBI’s final observations on the DLOF.
11, OtherInformation:

+ TheAcquirer and PACs accepts full responsibility for the information contained in this Advertisement and also accepts full responsibility for its obligations under the Offer and

shall be jointly and severally liable for ensuring compliance with the SEBI (SAST) Regulations.

+ InthisAdvertisement, all references to INR are references to Indian Rupee.

Manager to the Offer Registrar to the Offer
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Centrum Capital Limited Link Intime India Private Limited
Centrum House, CST Road, Vidyanagari Marg, Kalina, C 101, 247 Park, L.B.S. Marg, Vikhroli (West),
Santacruz (E), Mumbai 400098, INDIA. Mumbai - 400083, Maharashtra, India
Tel: +91 022) 4215 9224/4215 9369; Fax: +91 22 4215 9444 Tel: +91 22 4918 6200; Fax: +91 22 4918 6195
E-mail: jagsonpal.openoffer@centrum.co.in E-mail: jagsonpal.offer@linkintime.co.in
Contact Person: Ms. Pooja Sanghvi/ Ms. Priyanka Rijhwani Contact Person: Mr. Sumeet Deshpande
Website: www.centrum.co.in; SEBI Registration No.: INM000010445 Website: www.linkintime.co.in; SEBI Registration No.: INR000004058
CIN: L65990MH1977PLC019986 CIN: U67190MH1999PTC118368

Issued by the Manager to the Offer

For and on behalf of:

Sd/- Sd/- Sd/-
Infinity Holdings (Acquirer) Infinity Holdings Sidecar | (PAC 1) Infinity Consumer Holdings (PAC 2)
Date: June 3,2022
Place: Mumbai

CONCEPT



